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for this, But such things are happening
under her very nose and with her very
name they are dislocating one of the most
important  departments of the Govern-
ment,

MR.
Goray.

DEPUTY CHAIRMAN: Mr.

SHRI NIREN GHOSH: It should be
reviewed and this order should be recon-
stdered

REFERENCE TO ARREST OF SHRI
GEORCGE FERNANDES

SHRI N. G. GORAY (Maharashtra):
Sir. you know that I am not given to
exaggeration but I must say that I un-
reservedly condemn the action of the
Government  which has arrested  Shri
George Fernandes this morning at Luc-
know. This came to me as a shock be-
cause early morning in the papers I read
that the negotiations were going on and
the representatives of the railwaymen
were expected to sit with the Minister—
Shri Qureshi fortunately is here—at 10
O’Clock and the negotiations were enter-
ing a very crucial phase. We know that
the strike is likely to take place from the
8th of May and it was the desire of the
entire House, not only of one party, but
of the entire House that if the strike
could be averted it should be averted.
Now in order to avert the strike negotia-
tions were necessary and the negotiations
were taking place. While the negotiations
were taking place, right in the midst of
the negotiations the Government has in
its own wisdom thought it fit to arrest
Shri Fernandes who is the most promi-
nent of the railwav leaders who are carry-
ing on the negotiations. I really do not
know whether the Government is playing
8 trick on the railwaymen because this is
nothing short of treachery that you invite
the representatives of the railwaymen to
sit across the table, you carry on nego-
tiations, the negotiations were due to be
held today at 10 O'clock in the morning
and in the early Thours of the morning
vou arrest the most prominent leader of
the railwaymen, namelv Shri George Fer-
nandes. T do not know  whether Mr.
_Qureshi knew about it or whether the
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two Ministrics of the Government are
playing two Jdffcrent tactics.  The Rail-

way Ministry on its own is trying to ne-
gotiate with the railwaymen saying that
all their demands will be fairly consi-
dered—some of their demands have been
met, that is what they give out in the
papers—and on the other hand the Home
Ministry instructs its own officers to ar-
rest Shri George Fernandes thereby sabo-
taging the entire effort 1 charge the Gov-
ernment with  sabotage because this is
nothing short of sabotage Does the Gov-
ernment want that there should be a
strike? Is this that they are driving at?
Do they want that this sort of confron-
tation should take place and they get an
opportunity te crush the railway people
throughout the country? I really do not
understand whether the Government has
lost its head. They know that if the rail-
way strike takes place the entire economy
of the country is going to be crippled; it
is going to be destroved. Therefore in the
nterests of the economy of the country,
in the interests of the industrial develop-
ment of the country, in the interests of
the starving millions of this country it
was necessary to avert the strike and all
of us were doing best to see that if the
strike could be averted was averted. Now in
the midst of this a bomb shell has been
thrown, I would like to know from
the Government or Mr. Qureshi who has
spent so manv hours: I svmpathise with
him: though he lost his father immedia-
tely he came back. and he was entrusted
with these negotiations. T asked Mr. Lalit
Narayan Mishra why it is that he did not
do it and he said well. Mr. Qureshi is
there: T have full faith in him and in his
capacity and if it is necessarv I am always
available. Sir. that dav—I do not know
whether vou were here—Mr. Lalit Nara-
van  Mishra said that he was eager to
avoid the strike. The Railway  Minister
says that he is eager to avert the strike,
the Government savs that the strike should
not take place. we also sav that if the
atrike could be averted it should be aver-
ted and we all trv to do it but vou arrest
‘he most prominent of them who were
cajled here for negotiations What will
hanoen now? 1 am cuite sure it will not
be possible to carrv on the negotiations
in the absence of Shri George Fernandes.
Therefore there will be no negotiations.
Does this mean that the Government is
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[Shri N. G. Goray.]
really challenging the people that if you
dare, you go on strike? This is not the
way. ] have been in the thick of the na-
1lonai movement right from 1930; [ have
seen negollations going on  between the
hatred British Imperialist Government and
the ieaders of the national movement but
never once did the British  Government
arrest the leaders of the national move-
ment when negotiations were taking place.
This s something new: our own Govern-
ment has created a sort of a new prece-
dent where you go on talking with the
leaders and you go on arresting them also.
Who is going to believe m your honesty,
in your straight forwardness? Therefore, 1
would appeal, even now if you really want
10 avert the strike, if you want to create
faith in the minds of the railway people
that you are honest about your professions
then I request the Government to release
Mr. Fernandes and start the negotiations
where they have been cut short.

MR. DEPUTY CHAIRMAN: Mr.
Sardesai. I shall call as many Members
as I can. I have taken note of all those
hands which have been raised. 1 would
request Members to be very brief, as there
are several Members.

SHRI BHUPESH GUPTA (West Ren-
gal): Why brief? Members will not he
brief over a matter like this. They will
speak as long as they like. The Home Mi-
nister should come here and explain. (In-
terruptionsy—Why should they be brief?

MR. DEPUTY CHAIRMAN: Because
several Members want to express. Do vou
want to deny several Members speaking?

SHRI BHUPESH GUPTA: No, Sir.

(Interruptions)

MR. DEPUTY CHAIRMAN: You
take vour seat now. Now, I have called
Mr. Sardesai. He has the floor. The rest
of the Members will keep silence.

SHRI S. G SARDESAI: (Maharash-
tra): I will be brief and the reason why
1 would like to be brief is that every
single Member here should get a chance
to protest against this. T want as many
Members as possible to speak and pro-
test against this arrest. The news about
the arrest of Mr, George Fernandes Is
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extremely shocking, This is not an oc-
casion when 1 should be brief, but i
would be brief. What is the whole situa-
tion? As Mr. Goray has pointed oui,
there is a limit, 1 call it nothing less than
a fraud. Time and again this Govern-
ment has assured us and the Railway Mi-
nister has said: I want no strike. I want
negotiations. T have an open mind. I want
a reasonable settlement and I do not want
a crisis. The negotiations have been go-
ing on all these days. We have also been
in the working-class movement for long.
What is the position? When negotiations
are going on, at such a time you arrest
the most prominent leader of the wor-
kers. Anybody who knows anything about
the trade union movement knows this
that this kind of actiop is a provocation
to the workers to go on strike. Do vou
know something about the working class
movement? All over India this kind of
feeling is going on. When negotiation was
going on, when every effort was being
made by the leadership of the Railway-
men’s Central Co-ordination Committee
to arrive at a negotiated settlement, this
has been done. Mr. Dange declared and
Mr. Fernandes declared that they would
make every effort to see that a settlement
was arrived at. In such an explosive si-
tuation you go and arrest him, who is
a prominent leader, What is the meaning?
The only meaning is that you want the
negotiations to end. It cannot mean any-
thing else. Surely the Co-ordination Com-
mittee is not going to negotiate with Mr.
George Fernandes being in jail. The ne-
gotiations were continuing and yet vou
arrest him. That means unilaterally vou
arrest him and you want to end the nego-
tiations  unilaterally. On your side you
want to provoke the railwaymen to go on
strike. If they go on strike, as you know.
the entire working-class will stand bv
them. There is not the remotest doubt
about it. You want to provoke them and
you want to suppress the agitation. Then
vou want to give homilies about the crisis
this and that. Are we going to take these
homilies? This is the wav you are deal-
ing with our leaders. When all sorts of
efforts are being made to put out the fire
vou are pouring oil into the fire. This is
what vou are doing and then when the
fire is there vou ask why the fire is there.
Mr. George Fernandes must be released.
Wherever he is, bring him out. Then you
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can have some negotiaiions. Otherwise,
if the strike comes you can be sure that
the entire trade union movement, the All
India Trade Union Congress and the
Communist  Party of India will stand
solidly by the workers and see that they
fight and win. Let this be a warnmg to
this Government.

SHRI D. THENGARI (Uttar Pradesh):
This is a matter of very great magnitude.
Actually tcday the representatives of the
workers were invited for negotiations at
10 AM. Mr. L. N. Mishra had informed
them  earlier that the Prime  Minister
would be arriving today and after her ar-
1ival she would be apprised of the pro-
gress of the negotiations and then a final
decision would be taken. In the mean-
while, we are hearing this news of his
arrest. Sir, workers® representatives, re-
presentatives of all the sections of rail-
waymen are eager for a negotiated set-
tlement. If there is a railway strike, the
dimension, the magnitude, of the strike is
unpredictable. Workers are willing, wor-
kers are cager, are prepared to avert this
strike, and the Government is forcing the
strike upon the workers by precipitating
the matter through such arrests, This is a
breach of trust as Shri Goray said. This
is treachery. So I request you—this is a
problem of such a magnitude that we
here in this House cannot sit as helpless
spectators watching the national tragedv
like Neros fiddling while Rome is burn-
ing—to adjourn the House till the Gov-
ernment comes out with a proper solu-
tion and if the Government is incompe-
tent to have that prover solution. the
only honourable course for the Govern-
ment would be to resign and quit and
not sit tight in office.

off  AEET @i (ST g2
¥roag fame 2 fF 59 aw oW
Tay ¥ ugar fafwer ama &1
wed @ WU arfs R aeEm-
wifas qTew #XA F qE OFE W
Iy FTAE 2 @R " T
zafer semr fr fofaeer agg #F
2edve qga O A MW

sft  Talt T (IEAT) IureaAT
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Fv fau auw &1 gEer  wEd
sgfqu 91 gar f& 27 arlra il
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[y 7Y 2]
Haw AT IR F wEAT AEA
g fr @€ 20 W@ wAgy W A
dfrs A & 9w 97 @-faEn
F¢, &3 fer ¥ ok fagag I
3 fr ol TS #1 g T
fear s WA AR w0 39
et F gmy, Wi e F AW
Tew AT F Tl FW ¥ OFE
w6 ogw @ dFw § aaiEng
wed & foq wfer g go W@
fear wary A #woe wfw w4
st & Az Fgar wEm fEow
I # g FAf@E FIA AR
§ o g wErde @ga 31 fa

fear 90 gEA I ¥ oIgA W
g9 93T ¥ 9rEr |qEw S0
1 pM,

SHRI NIREN GHOSH (West Bengal):
All our worst premonitions have come
true, those that we uttered the other day.
I charge the Government that the Gov-
ernment is deliberately following a policy
to provoke a strike so that this is the
thinking of the Railway Board that ‘pro-
voke the strike and then the entire ma-
chinery of repression including the Army
and the BSF which is a parallel army
can be brought down upon the workers
sa that the workers cannot agitate for
their demands for a pretty number of
years.” This is the warning 1 gave. It has
come true; otherwise how could the
trains be cancelled putting the people to
distress in  order to set up the people
against the workers? The people have seen
through your game and they will stand
solidly  behind the  workers. I repeat
the point of Mr. Rabi Roy. When negotia-
tions were going on the Prime Minister
of the country said that bonus would not
be given and went out. It was one of the
crucial points to be negotiated. As an in-
terim measure, the two crucial issues are
bonus and parity with the public sector
undertaking. So. I sav the Government
is a saboteur. It is an agent provocateur,
a saboteur, saboteur in the sense that they
want to sabotage whatever remains of the
entire economy of the country, agent pro-
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vocateur in the sense that they are pro-
voking the working ciass so that they can
come down heavily on them.

Sir, they talk of right reaction. It i1s thev
who are right reactionaries This is right
reaction. This is a declaration of war
against the working class and the entire
people of India. Shri P. K. Barooah, the
General Secretary of the All-India Loco
Running Staff Association has been ar-
rested along with hundreds of others 1
do not know. More than a thousand have
been victimised. When the negotiations
are going on, not only Mr. George Fer-
nandes, the President of the recognised
Federations of  All-India  Railwavmen.
but hundreds of others, along with Mr.
P. K. Barooah, have been arrested. It is
a declaration of war against the working
class, If you want to provoke 1 do not
know what the railwaymen will do. I may
not be their leader, but I am also one of
the leaders. I say: release Mr. George
Fernandes and all others. Withdraw the
victimisation orders and start negotia-
tions in a proper atmosphere on these
two crucial issues. If you do not do that,
1 do not know what the railwaymen will
do. If they vote for strike, not only they
and the entire working class, but the §5
crores of the peoples of India will stand
behind them.

Tomorrow there is going to be bundh
at three or four places. It would be an
all India protest action and that would
be a beginning of the end of this Gov-
ernment and nothing less because you are
deliberately trying to plunge the countrv
into chaos.

SHRI KRISHAN KANT (Haryana): T
am thankful to you for giving me this
opportunity. Sir, yesterday when the Rail-
way Minister and the Minister of Steel
and Mines appealed to the railwaymen
on the radio not to go on strike and when
we came to know that the negotiations
will start today with the Railway Minister
and the workers’ representatives, we had
hoped that the catastrophe to the Indian
economy would somehow be averted. To-
day even as I talked to many employees
and trade union representatives, in their
heart of hearts nobody wants a strike be-
cause they know that this will bring a
great difficulty to the nation. But, Sir, to-
day when I came to Parliament and came
to know abouf the arrest of Mr. George
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Fernandes, I was shocked. Could this be
an approach to s:ttle the issues? I would
like to agree with Mr. Goray when he
said that it is a treachery to arrest peo-
ple. Has this arrest been made in the in-
icrest of Mr, George Fernandes to make
nim a hero? Has this arrest been made
in the interest of workers? Has this ar-
rest been domne in order 1o get the con-
demnation of the Government which we
all want somehow to be saved?

Sir, the otner duy when many Members
asked as to what 1s their strategy and why
he 1s not in negotiation with the emplo-
yees, he said we have a definite strategy.
First the Membcr, Railway Board, will
meet the representatives. Then the Deputy
Rauway  Mimster will meet them, And
then, it nothing comes out of it, the Rail-
way Minister will meet them. Is this the
way of meeting the representatives? He
bas ariested George Fernandes. Can any
man in his senses think that after the ar-
rest, they can have negotiations? I do not
know what this tactic or strategy is. Is it
not bad tactics or bad strategy? Jawahar-
fal Nehru once said in the Lok Sabha,
“We must not only be fair, but we must
also appear to be fair.” By this act we
bave given the alibi that the Opposition
people wanted to say that we are respon-
sible for damaging the economy of the
country and the Government has taken
the first step to damage the economy. 1
do not agree vith Mr. Rabi Ray and
others wno cond:mn the Railway Board
or the Railway Ministry for reducing the
number of trains. 1 think the Railway
Board has the right and the Railway Mi-
nistry has the right to reduce the num-
ber of trains to prepare themselves for
any strike. So I do not agree with them.
But, Sir, this act today is a lunatic act.
All those who hive worked in public life
will consider it a lunatic act. If the Rail-
way Minnter canot deal with the pro-
blem, let him give it to somebody else.
But the country cannot afford a strike.
All energies must be diverted for the pur-
pose of avoiding this strike. All Oppo-
sition parties, all Congressmen, everybody
must see that th's strike does not take
place. It can be done at this stage only
if Mr. George Fernandes is released. I
think if Mr. Qureshi had been given all
the powers, probably a  solution might
have been found.
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SHRI N, G. GORAY: They have made
a fool of him by asking him to negotiate
and then arresting Mr. Fernandes.

SHRI KRISHAN KANT: I think bet-
ter sense will prevail and greater patrio-
t..m will demand that the strike does not
tahe place and George Fernandes is re-
leased. (Interruptions) Mr. Deputy Chair-
man. Sir, whatever my friends may feel,
1 feel that it is an act which needs con-
demnation and I condemn this act. I con-
demn this arrest. I hope even now better
sense will prevail and all parties will
somehow find ways and means to see that
this strike does not take place and the
country is saved from an economic catas-
trophe.

MR. DEPUTY
Shahi,

CHAIRMAN: Mo,

Wt AR WA TEl (SET
93%) ¢ I WENRY, TH AT 9¥
saner & f& a0 wAlRw w1 a4t
freemz w7 faar sg Smfronsy
I F1 Awa, & 27 AN@ &
@YY TAC AT W AT F I@r
f& 13 W& 2uav 9w, @ @y frar
¥ &1 aRars #Wiew § hAr gEr g,
73 g3 9rEv @ gu § f5 g g7
TEq H EITF 9 AEC F ) A,
¥ o W@y Fmedr ¥ ogwar g
a7 Aifedt 35 @ fag v w4y
gfefaq et S §, g9-q9, 9i9-979
 asw ¥ gfAma & @wm Wy
FEAA ¥ gW T & 24-25 AKEG
¥ AT WF I 1 UL & TG
& gear 9v w1y F fagy gy
g ug A FET §
f& dmifeona a7 oF R d7 FI9
A A g, gIAM 9T gH e
FaifF gAY AGN &1 FrF1e AINEQY
@ W3 gfma F oaw, Wy
TIF F AN AZ AW qH F-war
) i T F9—fF g T
LICTIE R R (CL AT U o
o I -
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Eitcrdcichi|

AT ¥ EIAMG 9T STAT &1 TEV Y
TIT QAT T@FT IADT AT qavgi
W g qE grEm §, 4mA,
¥ A ag 7gd wza ¥ qarfrw wwM
ffF @ T F @7 9y qv H/ a7
g w7 @grd A gafma dord v
T 8 A " oW rAade ¥ # gy
e &IT & fF wadde gmac
wqFITT WY qeE A A W7 W
TH F@ & FATA T oA we
e A AR AMFL FT 207 FT 37
AT AT FIAM@ & HIAST g BOOT
f& fagre & wear q3mw &, Av Ay
AAT W Mol HEMT @, @ TE
far wgr & @z 9@ fysvar g
oy quiAay w1 ATT I FT AT
39 FAT A AT AqIE HIAF,
suad fau qard #4F & & A
¥ T S ug oA Hv¥ § fE

AT INF qAHT TG HET 7

AT, [EAF aiwv Y T oI
g & awme 3 awae fEam @)
ag e &1 99 $¥dr § fF ag
WIET B JAETH FLU AT QTH(T
T Ig FIN TIIRT FLIEF KT A4S
frar & @ v fomr & Swar
Fiem g fF =rF A §Eew w9
AEAT gwgEs 9 @31 ' oawe
N TAD §, W FE TEE FT
afgsre g1 a5d F1 AT g
IET B, AT 7% FFN ARAT E
oW Tear A7 avdwE F# fE =R
T T 997 wewA waF fHFAT T

.Interruption. . . .. SURECH
F FF wAifey § fawam 7@ &
AT AW e A w3 m g7

Unterruption. ... T WL
¥y gad Fr fgr =ga F av mrasy
uF deoA ® TgAr anfam ogr, wod
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T qI{AT  HSIAA  qATAT ! IAF
HTIWT BT AT HITE(T F¥AT AET & |

@Ay =my, § 7 Fg W
a7 fF FvET 9 ST FIW  ISE|
% 9 3T Fg9 § |
MR  DEPUTY CHAIRMAN: Mr.
Nawal Kishore now.

SHRI BHUPESH GUPTA: Mr. Dcputy
Chawrman, 1 have a submission to make.
1 think 1t invoives the privilege ol the
House, or, anyhow, the dignity of the
House. You will remember that the ho-
nourable Minister for Railways and the
nonouravle Minister who is present here
also had made a statement and conveyed
to us, through you,. ..

MR, DEPUTY CHAIRMAN. What is
your submission?

SHRI BHUPESH GUPTA: i am com-
ing to that. They said they are interested
in having a  negotiated  settlement and
that they wecie looking forward 10r a
settlement. We  would like to know—i
hope you will not treat it as a minor mat-
ter. . .

MR. DEPUTY CHAIRMAN: | have
not treated it as a mmor matter. In spite
of the fact that usually when special
menticns are made, only the person who
iakes permission of the Chairman is al-
lowed to ~peak, 1 had made an exccption
today. . .

SHR1 BHUPESH GUPTA: Very right-
Iv so. As you know very well, permis-
sion Js given on one matter to one per-
son only and others are not aliowed to
1om; otherwise, the Chair would not be
{i¢ Chair; it would be topsy-turvy. You
ere very right in giving permission tc all
fAembers of the House, Opposition lea-
cers and others, to speak on this subjee:
tecause we have a point of view. We have
rot been consulted at all. The provoca-
10N e, In fact, you should have a
discussion. | demand you stop the pro
ccedings of the House now and start a
discussion of the  matter. The Govern
ment cannot act in this manner, in this
unilateral way, Do they alene constitute
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tius nation? Or, are we a part of it also?
Are we not interested m running the Gov-
ernment of the country? Have they not
made 1t clear that they stand for a nego-
tiated settlement? I  attended a confer-
ence with Mr. George Fernandes at a
political level. and all of us came to the
conclusion that there should be a nego-
tiated settlement and every effort should
be made in that direction. Now who has
violated it? Not Mr. George Fernandes,
not the trade union leaders. Last night 1
was told that there will be a discussion
at 10 o'cleck. Governinent does not even
care 1o inform ys. And they go and
arrest, like a thief, the leader of the trade
union movement. This is. Sir, downright
provocation. They said, “"We will wait till
tne Prime Minister comes”. As far as 1
understand. she has not landed at the
Palam ahport. To forestall even that, they
have arrested these pecple. They had de-
cided to break the negotiations and to
take this  provocative step, so that they
can come up with stronger methods, Shri
Dikshit the day befomie yesterday in a
speech in the Lok Sabha gave the green
signal when he said that MISA would be
used to deal with the sitvation. The hon.
Minister Shri Quereshi is here. T would
reguest you to rise to tae occasion and to
permit a discussion on the situation. Let
a debate be held so that the whole na-
tion will know who is right and who 1s
wrong, whe is rcasonable and who is un-
reasonable, who stands for provocation
and who stands for negotiation. They
should know and therefore T request Shri
Quereshi to make a statement and not
to go away without making it. We should
be allowed to discuss this matter. . .

MR, DEPUTY CHAIRMAN: After
Shri Nawal Kishore speaks, [ will call
upon the Minister to make a statement.

st Aaw fewie (7 R W) .
3T WG, FHIT AAA &7 TS
g S faegw fewe 1 A i
a1 g & fF WS wEErES &l
frvgat far s AT gEwm $9g
78 2 & =Ewe A1 BRF ¢
wi ¥ gF g g0 WS Y
sgaiz # war fe faegw gl
qrgd &Y argg St A AfAar
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S 93 &1 STrE g1 A A
FWO §ET A Uy w@edzr T faa
gar & v F gz famifagoea
T W Av fFT @ wiT 7 o7g
FEH IBTAC EIG( AT AAZ F AAAT
fF z@ &1 35 Afaqw g@r | =
o'z Ag Fg fF 3@ & fEv
famiodosw 2M 1 uF 9197 § 9%
#7 g fF 931 9% wEd &1 HEw
g T ¥ 4 47 FEAT "wEAT E,

Ud Awaw wEar § oA fenigw
#t efees wmar g1 AfFT a9

o fAmfoaseg 7 @ § @ 99
aF famfadas Fefedr 35 Irsq
qFT TE IA F =9 H, 0¥ HE
EE 1 e Y € B o B R o e O 1
for ot FuvaAaT 1 FoAw S Awe
FHI( FT, T ARHILSAT FT I(A
z¢ #ow a1 F gy A0 T oFET,
FAEE UF WEF wIA &y Fiq
g5 ® ¥w o7y g I A, dA oa
g mrd fem rAIuem a1 wWEE g
g AT Tg HYHT T FASAT AvfQAT

Foadsm & fawA awr @wme
FOFZRE FW(4 3 AT gfaud

feizse 7T o, dfva =W F
aier fFar A7 3w F fewwa =g
gy T § war g F oo wes
gWT a1 AQrE Wigd 7 ar %@l F 55
FUT EE #@ F foaw @3
CARIE (ol 1 G O 0 B 5 O s
g f& 55 Tz ARHT I@ WEF
FTogEEAr w9 fegeam A
St gwEMET & 9g 9= AEEAT F
g\]’:q‘f ¥ o v g sHEEY H
fswm #1 ag @& g aFar| Iq
g § =igAr g o7 @@ Aw
A AT A1 g, A OTH O TEEE
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MR. DEPUTY CHAIRMAN: Yes,
Shri Qureshi.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD: Before the

House adjourns today, 1 make a state,
ment. . .
SHRI NIREN GHOSH: On what?

Will there be a negotiated scttlement or
not?

SHRI LAL K. ADVANI (Delhi): This
is an outrage. . . (Interruptions) There
should be a discussion. . .

(Interiuptions)
SHRI NIREN GHOSH: Wil they be
released or not?
(tIneerruptions)

N. G. GORAY: Does 1t mean
negotiations have cnded?

SHRI
that the

SHRI
of them

NIREN GHOSH: Release all
and start negotiations . . .

(Interruptions)

SHRI RABi RAY: let the Govern-
ment release Mr. George Fernandes.

SHRI NIREN GHOSH: Yes, we want
his releasc. . .

(fnterruptions)

SHRI RABI RAY: We want a reply
here and now

SHRI NIREN GHOSH: Wc want Lo
know here and now. We want the re-
lease of Mr. Fernandes. . . (Interruptions)

I ask the Government: Have you
any answer? [ am asking you whether
yoa have any answer. All right. You have
no answer. Then we all walk out in pro-
test . . . (Interruptions) . .. Down with
this Government.

(Ar this stage some hon. Members left
the Chamber.]

[RAJYA SABHA]
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SHRI A. G. KULKARNI (Maharash-
tra); Sir, one can understand their sym-
pathy for Mr. Fernandes and their de-
mand for his release. But the Minister
_says that he s going to make a state-
ment today. I do not know why they are

not allowmng him to do it. .. (Interrup-
tions). . . Why are they not allowing
this?

SHRI BHUPESH GUPTA: Mr. Kul-
kaini, you know very well that they can
look after themselves without your assis-
tance. Why are you then coming In now?
We want to discuss this today and we
want the release of Mr. Fernandes. . .
(Interiuptions). . . Sir, 1T want to know
whether this will be discussed today.

SHRI LAL K. ADVANI: Mr. Deputy
Chawrman, Sir, . . .

MR. DEPUTY CHAIRMAN:
Minister 15 making a statement today.

The

SHRI BHUPESH GUPTA: Sir, I want
to know whether this matter will be dis-
cussed here today. I know Mr. Qureshi’s
statement will be there. But we will not
listen to 1t unless you assure us that
there will bc a discussion today.

MR. DEPUTY CHAIRMAN: There
is no discussion loday.

SHRI BHUPESH GUPTA: Sir. 1 know
personally what role Mr.  Qureshi nas
played. Mr. Qureshi 1s accountable to the
House and he has committed a crime and
his Ministry has committed a crime and
the Government of India has committed
a crime. T want to know whether they
are prepared for a discussion today.

MR. DEPUTY CHAIRMAN: He has
not laid any statement now. He is going
to make a statemens.

SHR] BHUPESH GUPTA:
But, Sir, . .

1 know it.

(Interruptions)

SHRI LAI. K. ADVANI: Sir, the point
is not merelv about a discussion. . .

SHRI KAMALNATH JHA (Bthar)- Sig,
the Minister is going to make a state-
ment and I do. not know why they are
not prepared to listen to it .

(Interruptions)
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SHRU BHUPESH GUPTA: We want
an assurance that Mr. George Fernandes
would be released The first assurance
must be that Mr. Fernandes will be re-
leased

SHRI MAHAVIR TYAGI: Yes.

SHRI BHUPESH GUPTA: If that as-
surance does not come. we are not going
to listen to him.

MR. DEPUTY CHAIRMAN:- Mr.
Bhupesh Gupta, you can take your seat
now, Please take your seat.

SHR! BHUPESH GUPTA:
ing for a reply from them.

[ am walit-

MR. DEPUTY CHAIRMAN: He Is
going to make a statement today.

SHRI BHUPESH GUPTA: [ want an
assurance that Mr. George  Fernandes
will be released first.

SHRI MAHAVIR TYAGI: 1 am not
sure whether he was arrested without the
concurrence of the Central Government.

SHRI LAL K. ADVANI: I do not

agree with that. Sir, the Minister has said
that he will make a statement towards
the end of the day. My submission 1Is
that this dastardly and dark act was com-
mitted in  darkness, at about 4 o’clock
this morning and it was done with the
knowledge of the Minister and with the
knowledge of Mr. Qureshi and Mr.
Mishra and also of the Home Minister
who is present here. I would like to know
whether the Prime Minister also knew
about what was being done.

Sir, this is an outrage which has no
parallel in the history of trade unionism
of the country. . . (Inferruptions). . . ot
even in any other country in the world.
After all, the negotiations were gomng on.
But, in the meantime, he has been arrest-
ed. So, first of all, the most important
point on which the House would like to
have an assurance is this: Jn order to
avoid any confrontation and in order to
avert the strike Mr. Fernandes must be
released

MR. DEPUTY CHAIRMAN: Mr. Ad-

vani, the Minister has said that he would

\
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make a statement towards the cnd of the
day.

SHRI N, R. CHOUDHURY (Assam).
When he is gomng to make a statemeni on
this, why are they not prepared to walt

for it? I cannot understand this. . .
(Interruptions)
SHRI LAL K ADVANI: Sir, | am

constrained to observe that we cannot be
a party to thi outrage, this heinous sin
of trying to cripple the whole economy ot
the country. . . (Imterruptions). . . Sir,
the other day, the Minister had said
through an advertisement that the strike
would

MR. DEPUTY CHAIRMAN: Mr.
Advani, there is no point in talking now.
The Minister is going to make a state-
ment today. 1 am gomg to adjourn the
House now.

SHRI LAL K. ADVANI: Sir, to regis-
ter our protest against the action of the
Government, against the crime of the
Government, 1 and my party will walk
out of the House now,

[At this stage some hon, Members left
the Chamber.]

MR. DEPUTY CHAIRMAN: The
House stands adiourned till 2-15 p.M.

The House then adjourned for
lunch at twenty-five minutes past
one of the clock.

The House reassembled after lunch at
seventeen minutes past two of the clock,
Mr. Deputy Chairman in the Chair

DEMAND FOR A SHORT DURATION
DISCUSSION ON RAILWAYS

MR. DEPUTY
Ganesh. . .

CHAIRMAN: WMr.

SHRI BHUPESH GUPTA (West Ben-
gal): Sir, I am bringing this to your no-
tice. You left, and we also left, before
you adiourned. The Lok Sabha has ad-
mitted an adjournment motion on the
Railways.. I have given a Short Duration

-l



